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these should be offered to the unauthorised 
occupants for purchase on market price, 
failing which they should be evicted and the 
lands sold by auction. Stops Were taken 
to implement this decision as a result of 
which some persons got fhrir possession 
regularised on payment of market price, in 
some cases’evictions were secured while in 
other cases auction proceedings were taken.

Multi-Purpose Cooperative Societies In 
Delhi

2503. SHRI ACHAL SINGH : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether the Multi-Purpose Co
operative Societies in Delhi are registered 
under the Bombay, Cooperative Societies 
Registration Act, 1925 ;

(b) if so, the concept and definition of 
Multipurpose Cooperative Societies ;

(c) whether scope of Multipurpose 
Cooperative Society is unlimited ; and

(d) if so, to what extent ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA) : (a) and (b). 
Multi-purpose cooperative societies arc 
registered under the Bombay Cooperative 
Societies Act 1925, as extended to Delhi. 
A multi-purpose cooperative society is 
formed with the object of provision of 
credit and other inputs, storage and market
ing of agricultural produce, establishment 
of agro-industries and undertaking other 
activities for the welfare of its members.

(c) and (4) : The scope of multi-purpose 
cooperative societies is limited by the byc
laws of the particular society.

Grievances of the Employees of National 
Seeds Corporation

2564, SfTRf SHASHI BHUSHAN : 
SHRI T. S0HAN LAL :

W  tip Minister oT A9IU0ULTWB

be pleased to state.

(a) whether the Employees Union of 
the National Seeds Corporation had sub
mitted various memoranda to him and the 
Prime Minister detailing the various cases 
of irregularities, mal-practices, nepotism, 
favouruiMii, cot ruptkm and mismanage
ment :

(b) whc her the union had decided to 
go on fast for an indefinite period in front 
of Prime Minis'er’s residence ;

(c) the various charges levelled by the 
employees union of the National Seeds 
Corporation in their memorandum ; and

(d) the step* Government have taken in 
this respect and whether an enquiry has 
been instituted in the matter and if so, the 
outcome thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SlIINDE) (a) and (b)
Yes, Sir,

(c) and (d), The Employees Union of 
the National Seeds Corporation submitted 
various memormda to the Minister of 
Agricuture and the Prime Minister contain
ing their demands and various charges
levelled agaimt the management of the 
Corporation. A copy their memorandum 
submitted to the Prime Minister on
30 l.i971 is Laid on the Table of the House. 
[Placed in Library. See  No. LT-447/71J 
The points raised therein have been examined 
and it was found that th re was no subs
tance in most of them. In some cates, 
however, appropriate action has been taken. 
The Government have now decided to set 
Up a Committed headed by a Member of 
Parliament (who is also on the Board of 
Directors of the Corporation) to examine all 
the points denovo.

Geological Survey In Rajasthan

2505. SHRI BRU RAJ SINGH—*
KOTAH .Will the Minister of STEEL AND 
MINES be pleased to s ta te ;

(a) whether a proper Geological Survey 
©Tthe D ik ta ts  of K ofth, Bundj and Jbal*




